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25.4.96 ' 	Shri Santirarn Eaikia, applicant 
in person moves this àplicatjorj. Mt 

S.A 1!,.C.G.S.0 is present for the :........ 
respondents. ? 

Heard Mr 5a1]cia for admission. 
ited 	 tPerused the contents of the application 

4 	. 	the reliefs sought. Application is 
tadmitted subject to consideration of 

I 	. ' limitation at the time of final hearing. . 	
ISsue notice on the respondents 

by registered post. 6 weeks time for 

written statement as prayed for by 
Mr 0 	 . 	

. 	S.li. 	. 	. 	. 

. 	 . 	List on. I0.6.96for written 
'statement and further orders. 

Mémr 
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H 
MP/ No, L/CPiRA 	 O.A62/96 

OFFICE NCT 	 DATE. 	 n RD F R. 

10696 	 i,S.R.Saikia app1icant in 

person is. preent. r,S.A1i, rCGeSeC 
I ' 	 ' I 

is present for the i'esporident€ 

'Written statement has nt been 

- 	 - 	submitteth Mr.A1i seeks for time for 

/ 	filing written statement. 

• 	
: 	 List on l796 for 'written state- 

ment and for further order. 
Ilk 

• 	 - 	 N.er11r(A) 

Ot 

rim 	2. 	 Memb 
•1 	 H' 

1796 	 iir,SAii, Sr,d.G.S.Cl 
presento Written staiement has not 

been submitteth AppLcant in person 

is -resento, At the request f 

SrOC.G.SQC case is ad3ournd for 

order on 23-796. 

lm 	 Mem?er 

I 	23 7 96 	 Mr S R 	Saikia, the applicant 
- 	 is present Notice, duly served on the 

2 	__c c 	 respondent Nos 1, 2 and 3 Written statement 

has not been submitted 

List 	for hearing on 	20.8.96.  

ñ 'i_) (.' 	&tY'r, 	 • 	• • 	
In 	meantime the respqndents may 

(Tt 	 cubmit written statement with copy to 

theapl1cant.'' 
9 	. 	 . 

9 	 . 	. 	• 	' 	 I 
Member 

f 	 . 	
nkm' 	• 
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t 	 O.A .62/96 

	

20-8-96 	Mr.S.R.Saikia applicant in person. 

Learned Sr.C.G.S.C. Mr.S.Ali for the 

respondents. Written statement has not 

been submitted. 

List for hearing on 17-9-96. 

In the meantime the respondents may 

submit written statement with copy to the 

applicant. R 
15\ 

Member 

m 

	

17.9.96 
	

Mr. S.R.Saikia 
, 
app1icant present in 

person. 

Mr. 	S.Ali, 	Sr. 	C.G.S.C. 	for 	the 

respondents submits written statement with a copy 

to Mr. Saikia. 

Mr. Saikia prays for short adjournment for 

perusal of the written statement. Allowed. 

List for hearing on 27.9.1996. 

Member 

7 

n 
	

27.9.96 	 Mr S.R. Saikia, the applicant is present 

in person. Learned Sr. C.G.S.C. Mr S. All 

for the respondents. Both Mr Saikia and Mr 

AU have completed their.  submission. 

Hearing concluded. Judgment reserved. 

' 7 
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O.A. 62/96 	\J\ 

I 

9-10-96 	None for the applicant. Mr.S.Ali 

Sr.C,G.S.C, for the respondents. 

Judgment and order pronouned. Appli ca-

tion is allowed in terms of the o;de. 

No order as to costs. 

H ember 

lm 

e) I 
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CENTRAL AbfIINISTRATIVE TRIeu;AL 
UWAHATI BENCH :: GuUAHfTI5. 

0 	 D . A. NOe 62of 1996. 

/ 

• 	 ' 0 

DATE Oi DEIION 9-10-1996. 

Shr,iSantJRamSaikia 	 (PETITIONER(S) 

Applicant appeared in person. 	 AD0CATE FOR THE 
PETITIONER (s) 

VERSUS 

tJniOfl Of India & OrS . 	 IRESPONOENT () 

Mr S.Ali, Sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT (s) 

• 	T HE H ON' BL E SHRI G • L .SANGLYINE. ADMINISTRATIVE MEMBER. 

• 	THE HON'BLE 

1. Whether Reporters of local paper5 may be allowed to 
see the Judgment ? 	

0 • • 

- 2. To be referred to the Reporter or not ?' 	
0 

3. Whether their Lardships wish to 'see the fair copy Of 
the judgment ?. 	

0 	

0 	 rv'o 

Li. Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by 	Administrative Member. 

0 	

0' 

O 	 0 	 - 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUNAHATI BENCH 

original Application No. 62 of 1996. 

Date of Order : This the 9th Day of October, '1996. 

Shri G.L.Saflglyitle, Administrative Member. 

Shri Santi Rant Saikia, 
Office Superintendent. 
Office of the Chief postmaster General, 
Assam Postal Circle, 
Guwahati-1. 	

. . . applicant. 

Applicant appeared in person. 

-Versus- 

The Secretary, 
Ministry of Communications, 
Government of India, 
New Delhi-i. 

Director General, 
Department of Posts, 
Dak Bhavan, New Delhi-i. 

Chief Postmaster General, 
Assam Postal Circle, 
Meghdoot Bhavan, Guwahati- 1. 

By Advocate Mr S.Ali,Sr.C.G.S.C. 

Respondents. 

OR DER 

G.L.SANGLyINE.ADMINI5TRAT 

This application was admitted subject to consi-

derationOf limitation at the time of final hearing. 

Subsequently the applicant submitted a Misc .PetitiOfl No. 

84/96 prayinìg for condonation of delay in filing of the 

application on the ground of his bonafide misunderstanding 

of the provisions of the law in this regard. ?cording 

to this Misc .Petition he was under the bonafide belief 

that no application before the Tribunal can be filed 

until and unless there is a final decision on the matter 

by the appropriate authority of the respondents. During 

the course of hearing of this O.A. the applicant has 

submitted that his grievance relates to pay and allowances 

/ 	contd. 2.. 
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and he is suffering a continuous wrong as long as the 

respondents have not finally disposed of his claim. 

Therefore the application may not be dismissed on account 

of limitation but should be treated as it was submitted 

within time. Further he submitted that, at any rate, even 

if there is delay the same may be condoned as injustice 

has been done to him. In support of his contention he 

relies on the decision as reported in 1995(2) .T.J. 567. 

Heard the applicant and learned Sr.C.G.S.0 Mr S.li. The 

Staff Adalat passed an order on 30.9.92 to the effect that 

the competent authority was of the opinion that the benefit 

under FR 22 C was not permissible for a second time to 

the applicant. It also observes that however references 

has been made to the Directorate seeking clarification on 

the issue claimed by the applicant and that the Directorate 

should be reminded for an early decision. Perhaps the 

references referred to in the order of the Adalat were made 

by the authorities of the respondents and that the direction 

to remind the Directorate was also issued to the authori-

ties of the respondents. It does not appear from the 

records available before me that the competent authorities 

of the respondents had made any compliance with the order 

of the Staff .dalat. Thus implementation of the direction 

of the Staff Adalat remains pending. The applicant however, 

wrote to the Secretary, Staff Adalat on 14.11.1995 reques-

ting him to let him know the decision made by the postal 

Directorate in the matter so that he can take further 

action as may be necessary in the matter. There was no 

response to his letter. The applicant has submitted this 

application on 18.4.1996. In the facts and circumstances 

/ 	 contd. 3... 
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of this case I consider that the application had been 

submitted in time. Consequently, the applicant has been 

allowed to proceed with his submission in respect of this 

application on merit. 

2. 	The applicant was the seniormost urn (Upper Division 

Clerk) in the scale of pay of .1200-2040/- when he was 

promoted to LSG (Lower Selection Grade) in the scale of pay 

of Rs1400_40-1800B-50-2300/- on 2.11.1987. He joined the 

post on promotion and later on being the seniormost LSG he 

was posted as Section Supervisor with effect from 1.6.1988. 

The post of LSG and that of Section Supervisor carry the 

same scale of pay. As on 31.5.1988 the applicant was drawing 

pay at the stage of Rs.1680/- in the scale of pay of Rs.1400-

2300/-. The applicant prays that as Sction Supervisor he 

should be allowed the benefit of fixation of pay as per the 

provisions of FR 22 C, now FR 22(1)(a)(1), by giving him 

one notional increment and as such his pay in the post of 

Section Supervisor would be fixed at Rs.1760/- as on 1.6.1988 

with 1.6.1989 as the next date of increment and with related 

benefit arising out of the said fixation. The applicant 

has based his claim on the ground that he was promoted from 

LSG to the post of Section Supervisor which carries higher 

responsibilities. He has supported his contention by 

refering to the duties of Assistants and Head Clerks pres-

cribed under Rule 18 and Rule 69(c) of the Manual of Office 

Procedure of Circle and Administrative Offices respectively. 

It is also his contention that the post of Section Supervisor 

is different from the post of LSG. The former is the feeder 

cadre for promotion to the post of Deputy Office Superinten-
or Superintendent 

dentLand its duties and responsibilities are supervisory 

/ 	
contd. 4... 
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in nature which are higher than those of an LSG. Learned 

Sr.C.G.S.0 Mr S.Ali, on the other hand, submits that 

Section Supervisor is a LSG post and that posting of a LSG 

t*Z as Section Supervisor is 

not a promotion as they are the posts in the same category 

and that such posting does not entail extra monetary 

benefit. He further submits that while the applicant was 

promoted from UDC to LSG his pay in the scale of pay of 

Rs.1400-2300/- was refixed under FR 22 C. now FR 22(l)(a)(1)1  

and as such the applicant is not entitled to another 

Lixation of pay in the same scale in the same category of 

posts as a result of his posting as Section Supervisor. 

3. 	The post of LSG and Section Supervisor carry the 

same scale of pay of RS.1400_40_1800-E13-502300/. The 

Memo No.Staff/RD/2-1/79/Pt-II dated 1.6.88 says : 

"Shri S.R.Saikia now UIJC(LSG) 0/0 
the Add 1 • PMG, Ass am, Guwahati 
who has already been promoted to 
S/S and ordered to join in the 
Circle Office 1  Shillong vide CO 
Memo No.Staff/26-2/76/11 dtd. 

• 20.5.88 is posted as the s/s in 
the 0/0 the Addi .PMG, Guwahati. . ..." 

This memo clearly shows that as on 31.5 .88 the applicant 

was an UDC (LSG). Further this office memo indicates two 

things, namely, promotion of the applicant as Section 

Supervisor and his posting as Section Supervisor. The 

decision contained in this memo was perhaps arrived at 

by the 'competent authority of the respondents after duo 

consideration of the relevant facts. The respondents have 

not stated in the written statement that this decision 

was an erroneous decision. Therefore they cannot now 

content that there was no promotion of the applicant to 

the post of Section S.ipervisor but that it was only a 

/ 
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posting without entailing any extra monetary benefit. 

The initial promotion and posting as Section SupervisOr 

was made vid! C.O. Memo No. Staff/26-2-/76/II dated 20.5. 

88. The respondents have not produced this memo by which 

the promotion and posting of the applic ant s Section 

Supervisor were ordered to support their contention that 

there was no promotion of the applicant to the post of 

Section 5upervisor. Moreover, the respondents have not 

denied that the duties of an LSG are not same with the 

duties of the Section Supervisor. Neither have they 

denied that the duties and the responsibilities of the 

5ection Supervisors are higher than those of the LSG. 

The vital issue in this application is whether posting 

of an LSG as Section SupervisOr is a promotion so as to 

attract the benefit of FR 22 C or now FR 22(1) (a)(1). 

After hearing both sides it is gathered that an ordinary 

LSG cannot occupy the post of Section Supervisor. It is 

only the seniormost LSG who can become a Section Supervi-

sor ordinarily. It is also gathered that an LSG cannot be 

promoted to the post of Deputy Office Superintendent or 

Office Superintendent unless he first became a Section 

Supervisor. Further, it is gathered that the nature of 

duties of SectionSupervisor is supervisory which is of 

higher responsibilities than that of the LSG. Moreover, 

the respondents themselves have stated in the posting 

Memo dated 1.6.1988 referred to above that the applicant, 

who was then UDC (LSG), was promoted to Section Supervisor. 

In the light of the above I am of the view that the 

posting of the applicant to the post of Section Supervisor 

thoug1':. in the same scale of pay amounts to promotion 

involving higher duties and responsibilities. The applicant 

/ 
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is therefore entitled to the benefit of fixation of pay 

under FR 22 C. now FR 22(l)(a)(1), as Section SupervisOr 

with effect from the date he took over the post. The 

respondents are accordingly directed to fix the pay of 

the applicant in the scale of pay of Rs.1400-2300/ as 

section supervisor with effect from 1.6.1988 within 3 

months from the date of receipt of copy of this order by 

respondent No.3, the chief Postmaster General, Assam 

Postal Circle, Guwahati. The applicant has not spelled 

out in details the "related benefit arising out of the 

said fixation" prayed by him. However, the respondents 

are directed to allow the applicant consequential benefits 

as admissible under relevant rules consequent to the 

aforesaid ffixation of his pay, on merit. In particular, 

as the applicant had since been promoted to HSG I in the 

I. 

	

	
scale of pay of Rs2000-3200/-. the benefit of fixation 

of pay granted to the applicant as above will have 

consequential effect in the fixation of his pay in the 

subsequent scales of pay he drew/is drawing after the 

scale of pay of Rs.1400-2300/-. 	 1 
The application is allowed. No order as to costs. 

cfIo , 	- 

G.L. SANGt4INE ) 

AIDMINISTRATI? 
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Application under. section 19 of Administrative 

Tribunal 

In the court of Administrative Tribunal 

Guwahati Bench 

Name: Shri Santi Ram Saikia- Applicant 

Verses 

Union of India and others-. Respondent, 

For use of Tribunal Off ice. 

Date of Filing: 

Or 

Date of Receipt: 

By Post : 

Registration No. : 

Signature 

Registrar 
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Details of Application, 

1, Particulars o,f the applicat.ion 	 - 

(1) Iame of the applicant -. Shri Santi Ram Saikia, 

 
/ 

Name of the Father- Late Adiram .Saikia 

 DesignatiOn and of ficé in which employed: Office Supdt, 

• 	 0/0 the Chief postmaster General 
• 

Assam 
------ 

Meghdoot Bhavan4th floor, 

Guwahati-781 001(Assam),. 

2, Particulars of'the respondent s  

I ,  
 The Secy f,Ministry of cornmu.nication,.GOVt. of India 

New Delhi-hO 001, 	 . 

 Director General, Department of POsts,Dak Bhavan, 

New Delhi-hO 001, 

 Chief Postmaster General,Assam Postal Circle, 

Meghdoot Bt  avan,4th Floor,Guwahati-1,(ASSam), 

Particulars of the order against which application 'is.made- 

The application is aginst the following order s  

(i) NO,SA/1/92/RlgS dated 29-10-92 from. the Secretary 

Staff Adalat 	Accounts Officer o/o  the Chief Postmaster 

General,Assam, Guwahati, 

Date - 29-10-1992!, 	 -' 

(iii) Passed by - Staff Adalat ,O/othe Chief PMG. I  
- 	

. 	 Guwahati, 

Subjeàt in brief- The 	pplicant was serving as 

a Lower selection grade U.D.C. in the 

yar 1987 in the scale of pay Rs.1400-40- 

2300 and he was promoted to the section 

Supervisor dadre having higher responsi- 

bility in the same scale of pay of 
• 	 . 

. 	 Rs,1400-40-2300 	The applicant prayed for 

fixation of pay due to his prome.tion  

with higher responsibility butt  his pay 
wa s  .not fixed. 	• 	 . 

• 	
- Contd-2/- 

r ' 
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Jurisdiction of Tribuna1 The applicant, declares that 

the subject matter of the order against which he wants 

redressal is within the jurisd.ictidn of the Tribunal 

under stion 19 of the ,Administra€ive Tribunal Act 1985 

5 
	

Limitation:- The applicant further declaes that the 

application is wIthin the limitation prscribed 

in section 21 of the Administrative Tribunal 

Act 1985.  

6,. 	Facts of the case : The facts of the case are given be1ow.  

(i) 	The applicant was serving as an L.S.G.UD,C, in the year.  

1987 in the scale of pay of Rs1400-40-1800EB-50-2300 and' 

was drawing Rs1680/- as basir. pay in the said scale as 

on 31-5-1988 k 	 U  

UI). That the applicant wa6 promoted to the section Supervisor 

o/o the P.M.G.,Assaib Postal Circle,Guwahatj in the. scdle 

of Rs1400-40-180O EB-50-2300/- vide memo NoStaff/RD/2-1/ 

79/Pt-il dated 1-6-88 from t1Addl. P,M.GASSam postal 
Circl e  Guwahati 

rinexure- 111 fr4. 	- 

That the applicant had joined in the Post of section 

Supervisor cadre on 1-6-88. 
Annexure-') 

That the respondent did,  not fix his pay on his promotion 
7 

inspite of his frequeht representation to the authonrity 

concerned by personal approach, 

That the applicant had filed a case in the Staff Adalat 

for redressal of his rivances', / 

That the staff Adalat had decided 'the case in a contre-

vertial manner by stating that the benefit will not be 

admissible to the applicant but at the same time directed 

the authonrity to seck c clarification from the Postal 

DjrectôateNew Delhi on the Pints, 

Annexure_*A*) 

OR 
	

(vii) That the applicant again requested the authourity to 

intimate the decision of the Postal Directorate but th 

decision has not yet been conveyed to the applicant. 

(Annexure_uI 
Is 

Co'ntd-3/- 



(viii)That the Post of section supervisor inwhich the applicant 

was promoted carries higher responsibil.ity.  

Annexure-"E" 

(ix) That the pay of the applicant should have been fixed 

as per the provision of FR 22 C now reumbered as Fit 22 

(l)(a)(fl a.s fo11ows 

pay as on 31-5-1988- Rs1680 1 00. 

Pay after notional increase by one increment- Rs 3 172000 

Pay .in the promotional Post- Rs4760 t 00 

Date of next increment- 1-6-1989,. 

(Annexure_UFU) 
/0 

Relief Sought- In view of the facts mentioned in para 6 

above the applicant prays that he may be allowed the 

promational benefit under FR 22now renumbered as 

FR 22(1)(a)(l)'and the respondebe directed to refix 

his pay at Rs1760/- as basic pay àson 1-6-1988 with 

related benefit. arising out of the.said £ixation.Decided 

cases by the hnourable CAT Benches in the following 

cases may be referrad t5 

Ramesh Chand vs Union of India and others 1993(2)SL,J 

(CAT)95 Ne Delhi 

Dhyaneshwar Namdanwar Vs Union of India and others 

1993(24)ATC 660(Jabalpur) 1993(2)SLJ 305 

Annexure-"G') 

8 
	Interim ord?r, if p,ryed for- Pending final decision' on 

the application, The applicat does not seckany interim 

order in this case 

9 
	Details of the rernidies exhausted - The applicant declares 

that he has availed of all the remedies available to him 

under relevant rules as follows 

1) As soon as the applicant was promated to the section 

• 	supervisors cadre, the applicant had personally approached 

the section concerred to fix his pay. The authority did not 

fix the pay as requested and then he had submitted many 

àpplicätion A cop7 of such application is enclosed 

' 	( Annexure-H 

Contd.4/- 

7 
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The applicant had approched the staff Adalat 0/c the Chief 

P',MG,,Guwahati w -uich has been formed fo rdressa1 of 

staff grievances and that the case was decided by the Staff 

Adalat in a conditional manner. Vide decision No.SA/3-62/92 

dated 30-9-92, 

The applicant had again reminded the staff Adalat on 14-11-95 
th furnish the decision of the postal directorate but his 

application was not even acknowledged. 

Annexure-I), 

	

10 	Matter not pending with any other court etc,-. The applicant 

further declares that the matter regarding which the applisa-

tion has been made is not pending before any court of law or 

any other authority or any other Bench of the Tribunal, 

	

• 11 	Particulars of Postal order in respect of Application fee- 

l) Number of I.P,0. - 809- 345721 

Name of the issuin P.O. - Guwahat, 

Date of issue of Postal order - 9-4-96, 

Post Office at hich payable — Guwahati, 

	

12 	Details of Index - An index in duplicate containing the 

details of the documents to be relied upon is enclosed, 

	

13, 	List of enclosures 	1 	Form A - 6 Copies 

Annexures — 9 

I.P.O. — One 

? Index — Twp copies, 

In verification, 

I Shr.i Santi Ram Saikia S/o Late Adiam Saikia age 54 years 

working as Office Supdt, 0/0 the Chief P,M,G.,Guwahati 

resident of Lakhinagar Guwahati-5 do hereby verify that the 

ctents from 1 to 13 are true to my personal knowledge and 
belief and that I have not suppressed any material facts, 

Place: Guwahati, 
Date : 	 Signature of the Applicant. 

The Register, 
Central Administrative Tribunal, 
GuWahati Bench, Guwahati- 

11 
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De,rtmeTit 

QffiOO of the Chief postma.3ter General Ass3m Circle : $ 

Keg4doot BhaWa.1 4th floor s  Guwahati : 781 001. 

.• .. 	.. 	.. .. 	
y 

the 29th October 1992. 
o B/1/92/B1g8.  

•¼ 	 '-I  

,4pM4 1  

2( 4.// )/(s 	(,• 

kire. r r 

Subject is 	
Decision taken on Staff Adleh8ld on 30.09.9Z ' 

AsuemCirOlfi Guwahati. 

A copy/tact(s) of the deoision taken by the 8taff Adalet 

held on 30.09.92 Wd under the chairmanship of Chief postnster General, At3sam 

Circle, QUAabBti on the 
respective grievances of the Staff is cent herewith for 

favour of taking necessarY action. A briaf particulars of the grievances along 
with the name and designation o the official is also enclosed herewith for 

• favour of ready reference. 	. 

cl 	As abo 	 S 	

0 

(pe ey) 
siacretary t  

Staff Adnlat & AccountS officer 
the Chief potrnautor General 

Armam Circle 

Copy to i— 	
GUiAIIITI s 781 001. 

; 	 . 

with roferefloeto his appliCatiOn dated. 	
extract of the 

decision of the Sta.1 Adalat held on 3O.9.92 is enclootd herewith for informa-

tion. 

'VO

' 
'- 	 a 	• 

-• 	23 )  10 A'( (2. 	 A Sta 	d.alet 
5ecretary 

• 	 - 	
& AccoufltO Officer ff 

0/0 the Chief p octharter General 

/ 	
Assam Circle, Guwahati. 

	

ilk - 	I , 	. 	. Adelat finds that in the earlier pi-omotkO? to 20% 

A 

1J 	 iJSG(nOn 
tunctional) in the scel• of 	.00'oo to 

P 	
*s.2300'00 tb.blflefit under rR 22(c) w as gtnted to 

	

• 	 the 	offiVl8l'. 	The 	0ilia1 	5u bseqUentiY 	was 

appointed as regylbr LS((fUflCtb0fl v...f. J•.88, 

•<.A 	
in the same scale of pay. The 

PetitiOner's prayer 

' 	 is that the benefit under FR 22(c) must be g i vs fl to 

him as the fUflCtiOfl6l LSG involVes 
dutias and 

ft.. , 	' 	
• 	responslbiuJte5 

of greater requirements 
.b 	

As the 

- 	appOifltment/promotbon is in the same scala, the 

Competent AuthoritY feels that jhe benefit under FR 

22(C) 	is 
nat permissible for a second time. 

• 	floweYer, refreflC 	
have been made to the Dte. 

$i  seeking clerifiCatbohl ofl this. The Adelat therefore 

directs that the Directorate shOUl.d be reminded for 

an erlY d.ciS0fl. 

/ 
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No SA11 92/Rlgs, 	•.• 	
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Subjeati 	Decision taken on Staff AdalsNheld on 30 09.92 
"i suarn Circle, GUwahati, 

• 	 -. 

A py/ctract(s) of the deoisi0 taken by the Staff Adalat held on 30.09.92 	der the chairmanship of C'1 Postmaster General, Assam Circle, Guahatj on the respective grievances of  he  Staff is cent herewith for 
favour of-taking neceesa y action, A brief part ulars of the grievances along 
with the name and deejatj 02 the official s also enclosed herewith for 
favour,  of ready reference. 

As above, 

(p. ey) 
• 	

0 	 Secretary, 
Staff Ada 1st & Accounts officer 
/o the Chief Postmaster General 

As Copy to : - 	 sam Circle  
LUIALIATI 	001. 

Shri
L't ~ 	, 	 2' . with reference to his pplioatjon dated 	 )Prj extract of the 

tion. decision of the Sta Adalat held on 30. 92 is enclosed herewith for informa- 
0 	

)<i# 

:;!-•;'-- 	L 

• I 	 / f. N• A 23, 	(2.. 	 Secretary 
Staf dalt & Accounts Officer 
0/0 the Chief Postmaster General 

• 	 Assarn irc1e,Guwaj 

• 	SAl 6/92: 

Ad.lat finds that in the earlier prom tion to 2O 
LSt(non functional) in the scale ofl. 	00 1 00 to 1s20000 the benefit under FR 22(c) wa s 	a ntod to 
the 	official. 	The 	official 	subsequent 
appøinted as regular LSG(functjonal) w.e.f. 	.8.88 
in the same scale of pay. ThePetitlonor's pro r 
is that the benefit under FR 22(c) niust be given t 
him as the functjop8l LSG involves duties and 0 
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partrnont....of :9ç'. LrI1a. 

0/a 	 oB'rnaar 0enoral, Alaain, Guwhtt113100I,, 

emo fib 0  3 aff/IW/2.1/79/i'tiI. 	OuwlLhatj the lr..6.4E3. 

UoflaOQusnt on the rGtirPrn4nt of Uhri D o  N. Bujir jJ,iriih, 
o, jrae 	 13hillong  on  superannuation W.e.f. 	6- 8I 
Shri 	 now Ui(LG) 0/0 the 	x 	 ati 

'whae a1xcur bøen protwted to 3/$ en ordèredto Join in the 
• 	0II016 0Utc, shjllong vide CO iWio Io, tatt/26..2/76/11 dtd 

'20i3.8e 10 pOobe& api the })/a in the 0/0 the JJdj ?UjGuwahatj 
W,e.f. 1..6.43e on diuralon Of the pout from tho Uirol• Office, 
8hill ong. 

JI 

- 	•' 	. I 	
c L L_.__.____._- 

( 	Dash) 
Ab 3-I. 

for A4dJ. J?MG Ø  4suarn,Uuirj~i,tj4..1. 

Copy to S. 

1. The kMQ(8taff)'B..E. Circle, 8hiitoxg w.r.to his No. taff/ 
26..2/76/lt dtd 20.5..8, 

2.. Th• or.âifn, 0uwnhti ø&'O for nfor,tbj 	and n/n. 
-Y. Th.• BSYDep GuwrAhti = for infórmntion. 

1 	--.., 

:4 0  i 8hil. $oR, ;aikia. ,UDU(L3O) 
, 	..Q/ 	 .LI4G, 	Ithiin, :G2vh.*t1ss.i.I. 

the official. 

*--/thO'AA.4 AILII/4.0o '  0/0 the )dj lm/ouwahi, 
1 	

• 

90 0/00 	. .. 

1 ...... 

dr 	 -) 

I 	..• 	C' 

J- 

for I1d1 ko lstmast o r1Jenora1 
/rA 	sb 

Aaaum, Ouwihti-1. 

1 

4 

L 
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r 	ft 267; 	RM ciftaTt T t MOT I, 	 I 

(See Rule 261, posts and recraphs Financiat lland ~oV §— A .0616 
 

,.t 

second Fdition) 

rr 	1''i 	af 	r 
Charge Report and Receipt Jor cash and stamps on transfer of charga 

• 	 rtfr ftT -ru 
CcrtiflCd that the charge of the officC of c 

was m4ef by (name)  

at (place) 
to (name) 

.. 

on the (dale)...\ . 	 . 	 .$.
fore noon in accordance with 	P. 	'\t 

- 

Ito 
No. 

• 

Dated 

i'ittiItI 
frpfiT) 

Relieving Officer 
To Relieved Officer 

. 	. 
eOO 

. 

~ e 

1 , ~o 
II 	

..koC' 
' 

p. 
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i 

pertment of Posts 
• 	 uftim of the A1. Potnator noraL, fe1 tAwiahti. 

	

No. st.i/!Wi.86/82 	oatod 00jaboti,  tt 7.4.u84 

emse
-- •• 	

, 	If of Sit :S.R.  
Mci 	

tkt , 
• 	,• 	tI 	L. 	 , auwahti on J.4th(F/N 

•* tI* $.$. XZI in thoo the 4ddl. P..Q. uwahati 
vid. tjs off ic vomO NO. $taffI?tV' 9fLV

O
1 dEltid 

.L6.O8, on* post of Ut fafis vacant in tho 	e 
• 	 P.M.G. Gawahati. 

The b.P.S., o/o the Addil e . P.M.G. Cuwaheti has 
won- piased to pzornoti Sri Jayenta 3trwos, the next 

• 	 conor L.D.A. of this office to tin cadra of U.U.A. 
in the aaj.d vscntpoet pur.ly on .dhoo bosts with 
offoct from 14ir.88. 

-• 

(5.1). Ush) 

t -.• 	 For Addi, I!o trnSt7t tflGt8Ip 
Assn, :Catii. 

• 	 4IipytC  

shi11ong.793QL1. 

20 	Th $r. Postjnastor, Giwahati h-7131001. 

3. 	$ti Jayenta 3jswjg, UDA, 0/0 thc 1ddL. I'lQ fr:&tt. 

40 

45  

!.V. * the 0ftcie1. 
4  s*(sMii) ss(luh 	-do- 

i- 
• 	/f 	 •pic; 	

.1 -, 

• 	 :'9.- 

XV 	 - 

•. 	Fr Addi. PJ-.G. 
0 	 • 	 Qjwahatl—i. 

10  

\. 

• 	 • 	 -•• 
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F.R. 22-C. Notwithstanding anyihing contained In these Rules, where a 
:

J. Governmentsermt holding a post in a substantive, 
'5 	capacity Is promoted or appointed in a substtive, tethporary or officiating 	-. 

capacit to aàther post carrying duties and responsibilities of greater 
importance this those attaching to the post held by him, his initial pay in the 
time-scale of the higher post shall be fixed at the stage next above the pay 
notionally arriwd at by increasing his pay in respect of the lower post by one 
increment at the stage at which such pay has accrued: 

Provided that the provisions of this rule shall not apply where a Govern-
ment servant balding a Class I post in a substantive, temporary orofficiating 
capacity Is promoted or appointed In a substantive, temporary or officiating 

F.L 	 PAY 

capacity to a higher post [ which Is also a Class I post and carries a time-
scale of pay with the minimum more than Rs. 1,500]: 

Provided further that the provisionS of sub-rule (2) of Rule 31 shall not 
be applicable in any case where the initial pay is fixed under this rule: 

Provided also that where a Government servant is, immediately before 
his promotion or appointment highest post, drawing pay at the maximum 
of the time-scale of the lower post, his Initial pay In the time-scale of the 
higher post shall be fixed at the stage next above the pay notionally arrived 
at by increasing his pay in respect of the lower post by an amount equal to the 
last increment in the time-scale of the lower post: 

91 

3Provlded that If a Government servant either- 
(1) has previously held substantively, or officiated In- 

(1) thesame post, or 

(ii) a permanent or temporary post on the same time-scale, or 

4111) a permanent post 4[ 	] or a temporary post (including a 
4•. 	 post in a body, incorporated or .not, which is wholly or 

. substantially owned or controlled by the Government) on an 
S  Identical time-scale; or 

(2)Is appointed substantively to a tenure post on a time-scale 
- .' Identical with thit of another tenure post which he has previously 

held substantively or in wiich he has previously officiated; 
then proviso to F.R. 22 shall apply in the matter of the initial fixation of pay 
and counting of previous service for increment. 

EXPLANATION.—In this rule, the expression "Class I" has the nieaning 
assigned to it under the Central Civil Services (Classification, Control and 

Appeal) Rules, 1965. 
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1. 
efit ot1R22C jnow 22 (I) (a) (1)1 available for pay fixation in promotiOnal post cart ing 

higher responsibilities; even if promotional post and fedcr post carry identical pay scales. 
The 1)ctitioner joined service as i,ott1 assistailt. lie as placed under the one time hound 

promotion scheme in the higher selection Giade (Rs. 425 - (,40). Untli the gi ades coiist itiiic ftcder 
category for promotion to the post of inspectdr of Post Offices. The pre-revised scale of Inspector of 
Post Office was Rs, 425 -700. The petitioner was appointed as Inspector ofPost 0111cc ith cffcc from 

6-2- 1981.On 1l -1986 pre-revised scales of pay of Rs. 425 -640 and Rs. 425 -700 came to he replaced 

by a single scale of Rs. 1,400 -2,300 by tj\e Fourth Ccntral Pay Commisibfl'S reconunendations. The 
c!aim of the petitioner was that the post of Inspector qirries rcspoiisibilitics and duties of greater 

importance Ihan 
those attached to the Post of LSG and, therefore, he should be given the benefit of 

notionl fixation of pay in the scale by adding one increment (FR 22C) on promotion as inspector of 

Post Office 
from the Post of LSG even thotgh the scale of pay of LSG and Inspector of Post Office 

was idcntkc viz., Rs, 1,400 - 2,300, with effect from 1-1-1986 
Field: The Post of tnspector of Post Offices carries responsibilities and duties of greatar, 

importanc than the Post in the feeder category and. therefore, the petitioner on promotion to the Post. 
of Inspector of of Post Office would be entitled to fixation of pay with the bencflt of FR 22C. 

it is also 

to be noted that FR 30 which had earlier placed a restriction on conferring the benefit of FRC 22C on 
the ground that the post of identical scale of pay broadly carry comparable duties and responsibilities 
has been deleted from the Fundamen.al Rules. lr vieW of the above, the respondents are directed to 
grant the benefit of fixation of pay to the petitioner in accordance with FR 22C. now renumbered as 

FR 22 (1) (a) (i). 
Ikamesh Chand v. Union of India and another, 1993 (2) SLJ (CAl') 95 (New Delhi), data of 

judgment 5-1-1993.1 
A Similar dcision has been rcndcred by the Jabalpur Bench in an application where in a Sorting 	

/ ' I 

r of RMS claimed Assistant In Lower Selection Grade (LSG) on appointnictlt to th Post of Inspecto 
	/ 

fixation of pay under FR 22(l) (a) (i). An extract from the judgment is repioduced below. 
 

"The first point to be taken into account is that in accordance with the posts and Telegraphs 
1nspcctor of Post Office lnspcctor of Railway Mail Services and Inspector, tinifoflus) Retruitificut 

rules, 1977, the Post of 11spector, RMS is a Post available to a sorting Assistats LSG on 
pionloli011 

and that too oii thr basis 9f selection. Therefore, once the tribunal comes to a conclusion that the Pos't 
of Inspector, RMS is oneltig1tcr in hierarchy of posts which is available 108 soiling Assistant LSG as 

a tesult ofproinotioll on electioii being made before, it can be logically concluded that higlict ci ticieny 
is required to man the èadre of Inspector. RMS. The reason is not far to seek. The Post of sorting 
Assistant LSG is an operative job while the Post of Inspector. RMS, is more or less an executive job. 

AnInspector, RMS, has got a right ollnscpectioll. The sorting Assistant LSG. has no pocr toinspect. 
•Fhe Inspetor. RMS has got a right to enquire into the conduct of other subotdinntcs hilc the sorting 
Assistant LSG has no suchpower. Above all, it would appear that in the hierarchy of posts available 
in the Postal Department. anInspector, RMS, iscuttiticd for pronlotion toa higher gazetted Post. while 
there is no promotional avenue open in the carde dl sorting Assistant LSG to a gazetted post. 1 he soting 
Asstt. LSG has to move step b step. lie has to be appointed as Inspector, RMS, in the fist instithce. 

UNITE AT EVERY LEVEL TO FACE TIlE PRESENT SITUATION. 

C. 

1 
.S,. 
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There after on his turn he can get an appointment to a gazetted Post. Therefore in the vcr' narure of 

things is I!Ot:difflcult to conclude that the Post of hispcctor,RMS. is a Postcarr\ing higher 
iesponsbility The scale ol pay N one of the HlIpoiIai (;riietia to (letci iiniic the hiihiei ol lowet Post 
All the same the identical scale of pay of both (he posts cannot be made (lie Sole grouuid lr lejection 

ol the claim of the applicant the fourth pay (_omimssion rccomniuidcd iduiicil p sc'k tot both 
the posts oti the analogy that both the posts carried comparable supervisory duties. It may be true. Still 

it is possible that the supervisory duties attached to the post of Inspector. RM S. may be higher in nature 

thanthe Post of sorting Assistant, LSG. The very fact that the Post of Inspector, RMS, isa promotion 
Post of the Post of sorting Assistant is a feeder cadre given an indicatio,i that the Post of lnspccto. RMS, 
is a Post carryinghigher responsibility. In the opinion of thctribunal the fact that the Post of Inspector, 

RMS, is asçlcction Post should pt an end to the controvers The object of the rule-making authority 
appears to be short out grain from chaff. Thus, persons are appointed to the Post of Inspector. RMS, 
by pu ocss of elimination on he bassis of conipaitive examination.( on Lquultly, the tribunal is of the 

opinion that the Post ollnspecçor, RMS, is a Post carrying higher rcsponsibihity and secondly, the p;u' 

fixation under FR-22-C has becil rightly done by the department. The report of audit otherwise caIui 
be given by weightage,. 

I DhyaneshwarNatdanwar v, Union of India and others. 1993 (24) A1C 660 (Jabalpur); 1993 
(2) SLJ 305; data of judgment 20-4-1993,J 

tin view of the decesion contained in these two judgments being declarative in nature, the 
l)cpartincnt of Post can do well 1w issuing suitable oudets in this regaid. 

I 	I 

•c 	'.t;j1 

t .  

f 

I 	• 	. 

I 	 I 	 - 
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Appliu*ti,n uuder letter r..8taff/Adalat/APc/92 dtd. 1.7.92 

T. 

This 
Stff AdtL51t, 	 - 
efuice of the CPMG, 
Guwabatt-781001. 

I tb.o ecurt of Itaff Adal.tp effice of the 
Chief P14G, Assn Circle, Guwhati. 

(h'igiiai Applicatt.* dtd. 8.7.1990. 
Date if deoiei*n 	- Net yet decided. 

In the matter of fixaticu of pay at to  time  of 
preeti.a fxe 	n-fuacticanU. L,S0 to funticnai £.Q. 

?ots øttL* cbtfier 

i t 	The buibJ.iv applicant in a permanent 	pi.ayeo of 

the Psatal Departciant and at proont has been serving 

as Office Supertztendent in the •ffjce  of  the Chief 

PMG, Aegan Pental CircLe, Guwhatj 

That the applicatwae a U.D. Clerk in the year 1986 

and that he was prorioted to 200 LSG Sch.io in the 

hijher seale of pay w.a.f. 16841986 and his pay was 

ijxed as per departc.ntnj pr.cedure. 

That w,e.f. 1.6.1968 the applicant was preeted to 

Sec tian Supervi..r Cadre in the sene ecale or pay 

with higher r..p.nsibiiity and bts pay was net fixed 

under V.R. 22, 

That the duties at ti.n-fuactj.aaj aad fwaotjoaaj. 

LSG are diff.x*t. In aaes of nea-funottansi. LSQ, it 

ia a moustary benefit in U.li. Odre but In dame of 

functi.nal LSO it to • e.pai-at* cadre with higher 
Nt 

respansibijity. 

•r 
Cantd...2.,. 

-I 



- 

•.. . a. ., 

	 V 
That in.pito of my rspr.s.ntatj.ns the pay 

we, net fixed and X •ubaitt.d a by man. pOtttis* 

to tha than CP1G with a hope of getting jttetis 

to ma. Rut I ma ..rry to inttaate that oven my 

representation was not *Oknsvlsdg.4. The 

appltcati3a is ancj.e.d, 	--' 

That I earns to km.w that the øae  was referred 

to the Dte, from this office and the basis of no t 

grttLg the fitios was a ruling wtaiah'j 

app1ica1e to the ernploy.,.a of Direa tar of P..t1 

Acoeuxits etLy  and i#11 h.c bt 	COufIrmed by the 

1)t,, to this •ffjov. 

70 	That after the rc',ipt of the clarification ate* 

thinOfficeha s not y.t tixsd my,  par w.m.f, 146.1988 

Pray 

Uadar the cirewnatancas etat.d in the forsg.jmg 

pararapha therm in a genuifle rnssns for nll.wing the flag.. 

then of pay to the appiicai w...t', 1.691988 and £ appeal 

before this c.urt to allow the ben.fjt to the appliceat 

i.e.f, 1,6,1988, 

1 Sri Sitti Izam Sikia de Iwreby verify that 
H 	 - 	the etateraantM IMaS ab.ve dare trus to my knowledge and b.liet, 

'Jciti Rum 9aikig 
thOttie Suportendent, 

8ubi tt.d to 	 o K\  ., 	( 	) 
p 	

ffice of the Chief P•etgeter General, c' 	
Aes.j Circle, Guwaha ti-78 1001. 

Si-i P. 9oy, A.0. 
and '3ser.tary,stgff Adalat, 

• 	 •iTioe of the (WMG, 
H 	 Guwahati..78100t. 
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I W 1  IAU , l'I1lIl V 0 i 	In:Il', ItililA 
ocnalt ow niz oiii,cv 	 001.1, 

0 9  

The Secretary Staff Adalât, 
& Chief A000untn Officer, 
0/0 the Chief Pootmaater General, 	- 
Aeeam Cjrclo,Guwahati-761 001. 

fief:- Staff Adalat case No,SA/1/92/Rlg, dated 29 -10-9 in item No. 
SA/3-62/92. 	 I 

Sir, 

I beg to draw your attention to the case No 0  cited above 
regarding fixation of jar in S.S.cadre. The decision of the Postal 

- 

/\ \ 	Directorate m 	 y'be intinated to me for further neceocary aotion  

in the  

0•<c 
C4%\ 	

- 	, , 

 

:0V %99 	 Yours faithfully, 

7 	c*CL.I F..., 

Dated 
Office Superintendent, 

the,14-11-95. 	 0/0 the Chief Postmaster General, 
Assam Circle,Ouwahati-781 001. 
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IN THE CtI'JTRAL ADMINISTRATIVE TRII$UNAL; 

GUWAHATI iRANCH; 

Viies: n 
	

GUWAHAT I. 

'.3 

0 ' 

1JLIJiL1ATTER 3 F: 

2_&.6.L_N_. 62/96 

5ri5. R. Sajkja 

-Versus- 

The Union of India & u, 

— At'JB - 

IN THE MATTEfiE.; 

written Statements V submitted by 

all the Respondents. 

LEITTENSTIEj[: 

The humble Respondents submit Their 

r 	
Written Statements as follows : 

\\\ 	 / 
' That before submitting the parawise 

oxts reples the Respondents deem it necessary 

to give the brief background of the applicant's 

case for OrOper adjudication of  the matter a s  follows: 

(Contd.) 

* 
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• 	 Sri S. R. Saikia while holding the past 

of the senior most 0 UDC in the scale of pay Of 

• Rs. 1200-2040/- was  promoted to LSG in the scale of 

pay of As. 1400-230/_ Or regular basis w.e.f. 

2-11-87 vide C.. / Shillong memo No. Staff/26-2/76/ 

II dtd. 29-3-86 and 29-4-88 (Annexure- & A(1)). 

Later On s  Sri Saikia being the seniormost L.5G was 

posted as SS in the C/C  the Addi. PMG, Guwahati On 

diversion of the post from C.O/Shillong vide memo 

No 1  Stfi/RD/2-1/79/Pt-II dtd. 1-6-88 (Annexure-C) 

The post of 55 is just a L5G post without 

any extra benefit and posting as 55 will not constj.. 

tute promotion an d this point has  already been clari 

fled vide C.U./Shllo ng  letter No.5taff/26..2/76/II 

dtd. 5-5-88 (Annexure_B) while disposing such repre-

sentation of Sri Sajkja, In fact seniormost LGS is 

posted as 5S without any monetory benefit & extra 

remuniration for the wOrk as 55 which does not 

involve higier Oromotion to the post. 

Thereafter, Sri 5aikia being the senior-

most •LSG(S5) was promoted to HSG-II & posted as 

Ufflee Supdt. On regular basis vide memo No StaffJ 

2-3/88/L_II dtd, 2-12-92 (Annexure-fl)-and on cOmple_ 

tjMn Of 3 years servie in HSG-II Sri Saikia was 

promoted to HSG-I & posted as Cffice Supdt. C.1-J/ 

Guwahati on regular basis vide memo No 1  Staff/2-3/88/ 

L-II dtd. 04-12-95(AnnexureE). 

(Contd.) 

LI 



- 	3 	- 

That with regard to the. statements 

made in paragraphs 1,2, 3 9, 4.8, 5 Of the application 

the Respondents have no comments the same are 

being matters of record. 

That, with regard to the statements 

- 

	

	made in paragraph 6.1 of the application the 

Respondents beg to state that the applicant served 

• 	as LSS in the year 1987 and not served as LSG UDC 

since LSG and 'UDC are two different cadres with 

different pay scales viz. for LSG as Rs.1400-2300/_. 

- . 

	

	 and for  UDC as. R. 1200_2040/_ which are separate 

pay scales for these cadres. 

• 	3) 	That, with retard to the statements 

• 	• 	made in paragrah 6.ji of the applicat.on the 

• 	 'Respondents beg to state that, the applicant being 

the seniormst holding the post of the seniormst 

• 	. . 	 LSG 	was posted as 95 which also is just a 

LSG past without any benefit and which will not 

constitute prOmotiPn. In fact the senjormost LSG 

is to be posted as 55 being a LSG post without exra 

• 	 . 	 remuneration & promotion 'etc. 

4) 	That, with tegard to the statemehts 

made in paragraph6,iv of the application the RespOn 

dents beg to state that Pay fixation for promotion 

to L5G post is to be done only Oflcg, 59 which is 

just aLSG post and not a promotional post no pay 

fixation is required. 	.• 



, 

4 	- 

• 	- 	5) 	 Tiat 'with regard to the statements 

made in paragraph 6.iii the applicapftibn the ReppOn 

dents beg to state that, the applicant being seniOr 

most LSG was posted as 55 in L5G Cadre on 1_6_80 

• 	 without any extra benefit & promotion ct. 

6) 	 That with regard to the statements 

made in pa±agraphs 6.V, 6.vi, 6,vii, fi xvkii the 

Respondents have no comments. 

• 	 7) 	 That with regard to the statements made 

in paragaph 6.viii of the application the Respondents 

beg to state that the post of Section Supervisor is 

just a LSG post without any extra benefit and posting 

as 5 .5 will not constitute promotion 

That with regard to the statements made 

in para.6.ixOf the application the Respondents beg 

to state that, pay fixation V to LSG post is to be 

• 

	

	 done only Once and no pay fixation is required for 

posting as 55 being a LSG post. 

( 

That with regard to the statements made 

in para 7 of the application the Respondents beg- to 

state that the LSG & 55 being the same post benefit 

of higher pay fixation is to be given Only Once in 

L5G post andY not for 55 which is just a LSG post.. 

Posting as 59 will not constitute promotion. 

(Contd.) 
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That, the Respondents beg to state that 

the applicant is not entitled to get any relief 

sught foi and as such the application is liable 

09 to be dismissed, 

That, the Respondents beg to submit that 

the application has no merit and as such the same 

is liable to be dismissed 

_LE R IF I C ALI U 

I t  Sri J.N. Srma,i)Asgjgtant Post 

master General (Vig), 0/0. the CPMG, Assam Circle, 

Guwahati do herebi sol e mnl y  declare that the 

statements made in above paragraphs aje true to 

my knowledg e , belj5f.& information and I sign this 
- 

verification on this 	th day of July, 1996. 

D ec la ran t3 ~i's 
Asøt. postmate? General (V1) 
4um Circis, Guwahati-fl1NJ 



ure- 
I  

DEPAP.TME1 P OF POSTS: : Tflt) IA 
OF THE POSTI"1AET1R GENPPAL: 11 .F .0 IlCi E HILiX'I(. 

Mcnio 1io. Sta±f/26- 2/76/Il 	 at :ihillon U -' 

Regular promotion given to Shri T.lCDutta ioy to 
Circle Office vide this office iemo of even number 

23/1 2/37 has ?een found irregular as his 3eni.or in the 1.re 01. 

approved official was left out through oversight, hence the proi- 

motion of Shri T.I(.butta Roy in regular manner from 1-1-88 Is 
hereby cancelled. Therefore, in modification of this office nemo 

of even nuner dtd. 1-1-88, the following orders are issued :- 

,1. 	 Shri Santi Ram Saikia, now officiating in LSG on 

/ adhoc basis is promoted t6 LSG on regular basis aqainst the 
vacancy cused by the retirement of Sri D..Raha and posted in ç  
the c/o the XIdl. P.M.G. Guwahati. He shall rank senior to Shni 

aldwin Shyiem who was promoted to LSG on regular basis, 

• 	this offIce memo- 	e\enureL 	te8-12-!87. 	- 

2. Shri T.K.Dutta Roy, now working as ISG against 

3 cave vacancy is promoted on adhoc basis against 1/3rd quota 

of ISG and posted in Budget section. 

The temporary promotion of Shri T.M.DuttEl Roy will 

not confer upon him any claim for regular absorption nor conJnuc.d 
off iciation in the grade and will be terminated as soon as 
regular Incurcant is posted. 

Sd/- I .Munga. 
A. P.M G. (staff) 

For Postmaster General, 
* 	 .E.CirCle, Shillong. 

Copy to :- 

p 

Jifct. 

The A.D.P.S. (A/Cs), 0,0. Shillong. 

The J,A.O.(3gt), 0.0, ShIllong. 

3 The mdl. P.M.G. I  Assam, Guwahati. 

4-effIcials concerned, 

/' of the officials. 

office Supdt.,C.O, Shillong. 

Spare. 

For Postmaster General 1  
- 	 ,E.Circle, shillong. 

a... • • • 

iu"• post  
Ø I  CLrle" G

uWahti4'11 



I) 

cre 	4I 	•' 
I . 

DEPARTM:T OF EQcfc 

PoS'rMASrEP GEiERAL: :N .E .CIFCLE HILI.OflG-793 001 

1. .'o 	/26-2/76/I1 	D Lc'i. 	11i] loi, !hr 201:! !jiri1, 19U8 

In supersessionof this office memo of 

S 	to the cadre of L.S.G, Circle 
dated 29-3-1988, the foliowir 

Office on regular basis 
tpi;:rov&1 o1 , !icials are 

the dates noted below against their names. 

Date of effect Name  

Shri Santiram 	cj. 	 2-11-4987 

Shri Thpari Kr Dutta Roy, 	 1-01-1908 

Shri T.K.Dutta Roy's position will be fixed above 
that of Shri Baldwin Syiem who also has been promoted to L.S.G 
cadre with effect from the samq date vide this office memo of 
even no.dated 28-12-1987. 

Shri T,K.Dutta Roy, being. senionost LSG official 
in Circle Off 1cis posted to officiate as •Sction Supervisor, 
Tech/Inv/CPTicle Office w,e,f, 1-5-1988 vIce Mrs M.Lyn1oh, 
transferred. ' 

SmtiM.Lynçjc1oh, Section Supervlsor,Tech/Inv/CPT Sec, 
on relief is transferred and posted as Section Supervisor, 1ild/ 
Welfare Section, Circle Office vice Mrs. A,Rahman who retires on 
30-4-1980. 

( I. MUNGA ) 
Asstt.bstmaster General (staff) 

For:Postmaster General, 
N.E.Circle,Shillong-1 

Copy to :- 

1.The ADPS(Accounts) C.O. Shillong, 

Ui 	2.The JAO(Bdgt),C.0.Shiilong 
3.The s/s A&P Sec b  C.O. Shillong, 

A.,The Addl,Postmaster Geflerali Guwahati, 
.- 	 5,The Circle Secretary, AI(Postal) AOEU, Gr.'C' & 'D' NE Circle Br. 

Shillong,Witft reference to his letters no.AU4IEC/16l/86-87 dtd. 
oi 6-4-88 and n.Nil dt 6-4-88 the receipt of which  is hereby 

acknowledged. 

6.The APMG(C&I) C'.O. Shillong, 
7,Gurd file, 
8-9/ Office Sut, C.O. shillong, 

1U-12/ P/F of the officials, 
1311 ' Official concw:ned, 

16. 	The APMG(Bldg) C.O. hillong, 

	

- - •. : 	 (t '. •- 
	 / 

For:Postrflaster General, / 

fE.circ1e,Shiilong 	/ 

3hat
. 	 . 

S 

a 	 / 

'yi ICE OF THE 

J~ 

r( inc 

even no. 
proioted 
from 
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I 	 OFFICE 	F T UJI £L$I I-ViS."VE 1i GENI.IQbL: fl..E .,Cl ji;S UI L1,(NiC-1 

	

/ 	

i\. Staff/2?/76/I3 	t€d &hi11onlie 4. 

	

N1/ 	 To 

The Adcll p.j'tmast cr Ceu'ral 	 ) 

	

I 	 !s 'a'n Guwahat I, 

	

( 	

. 

Sub 	Re presefltatiOfl of Shri Sant.i 4am 
re qa rdi ng o ffg In the cadre of S 0 S 
the POM,G.D Shillorr'0 

S... 

Shri Sauti iam Saikia 0 	of yo.r office has 

complained vide his letter dtcl0 2583 agaiiit posting of 
his junior as Section 3uperVisOr in Circ).c office, Shfllorij0 

As the 'official hs already been promoted to 
the cadre of L on regular basis w.e f. 2.11.07, it was 
presumed that it might be Ids preference to continue as. 
LSG official in your office as the post of S.S. also is 
just a .L.G post without any extra benefit0 cther officials 
Cited by him also were volunteers for po'3tiIY in your 

offjce 0  otherwise they need not of necessy, be transfereci 
from circle office Shillona to rour office just for deployment. 
as Secti.on Supervisor whi1 	does not constitute prurnotioflo 

Due tocotiUd operation of austerity masure 1  

routine arid tenure transfer is not still allowed Sirice 
Sun Saiklas posting as S.c. will not constitute promotion 0  
his transfer fort he same to Shilio" will have an elrricnt 
of a routine one if not classified as a transfer on his ou 

request. 

Kindly, therefore 0  obtain and scud the wi11iririeSs 

of shri S.rj0 Saikia to come on transfer to Shiliclig ;  to be 

posted as Section supervisor, ircle office, with or without 
transfer T.A. 

- 

(i.. 't) i icia) 	/ • 	 A 0 },&G 0  ( uff) 
for Fostrnaster'G ual 
N.E. circl& ,shi1iorig 

KD 

-• J_n 	 Ii 

I 	GI  

.I$t. 	 GVWa ha  
ro, c1rC 

000 



u/u the. A.1 .-OO r,V3tCr G'2nOr.l, f 	, 	 h.t-731O01, 

Cmo j•j.), S rf2/iW/2_1/79/i!t-II. 14 	qtati the 1-6-33. 

ConOoUent on the ret:irenn of Uhri 1, N. Bujar Jhruth, 

0/S Circle 0fle, hi'1ion on Superannuation W.e.f* 1-6-3f3 

hri 	iaikia now uD9(L3G) 0/0 the Addi, 4G, /tem, Guwiatl 

¶who hac alcdy'b0c'n prootcd to 3/0 nd ordered to join in the 

Circle Oifice, &3hi11ongd00q oo iio. 3taff/262/76LI1 dtd 

20589is potOd a the 3/L3 in the C/U the k'di ±1 UAuwrthJ.tip - 

,e,f. 1-6-' dverien of thc'pont fror the Circle Office, 

3hiii ong. 

for Adl 41G S,  

uo.y to 1— 

i• 	he kIG(3taff) Ji.L. 	Circle, hii).on 	,r, ;c) hi 	o,  

26 -2/76/11 dtd 205-900 

 The 3r. 	M, GuwnItiti G.k'O 	for LnfL. 	i on 	nr.0 	n/'i. 

 The ( -uw.hti 	for inmo'm:.tion. 

4* hr aikia, UDt(L3c) 
0/u the 	Addl ill IG, 	tearn, 	Guw'.thei.-1. 

5. i)/$ of thO 0ffiCi31. 

63, The AI)_I/Ai).iI/A.O. 	0/t1 the l 	if(i:..'t. 

9. 0/0. 
10, Jparc. 

- 	 - fQ 	1sSI'.l  

fIfl 	U I 	t ii $; 1- 1 

3  
3t  7G~01811~ 

Ass's.  
ASPO

(TcIe.  C 

*r'. 	A' 
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DE1A1ri'JfEJiT OF POSTS 
OF1'ICE OF TJU 	C1ffEP POSThLASTE1i GNERAL 	ASSPJ.1 CIICLi: GUWJ!ATI 7310)1. 
No. Staf/2-3/30/IIi datect at Gui,a1ti the 2.12.92. 

The Chief Postmaster 
to approve the following 

Generl, AF33r1 Circle Guwahati is pleied 
officials for 

and scales as noted below 
pror.- otion to the posts, 	;rades 

aainst 2ach on regular basic with iviediate 
effect. - 

Name of officials Posted on promotion 
with present post- held to posts & grades 	Scale of pay 

Sri S R Saikia Office Supdt in 
Off tg Office Supdt, 

• 

0/0 CPiV,Guwahati 
HSG—II, 0/0 the 	As. 1600 - 2660/- 

- CPNG, Guwahati 

Sri D K Roy 2 	LSG, 0/0 the 
Offtg.20% LSG, 
0/0 61jMG,Guwahati 

CPMG, Gu.wahatj 	 As. 1400 - 2300/- 

Usual charge report may be sent to all concerned. 

(i iwi 	lAw) 
Director of Postal, Services 

... 
'.L 	 'JUWCJU(j. IJ. Copy toe- 

1 • AD A/cs, CO/Ro Guwahati 
The J\A0 Dgt, CO/RO Guwabati 
DA(P) Calc,i.itta 
All Group Officers, C0/R0,Guwahatj 
Sr. PA to cPrTh//PA to PNG/P.A to DP8 
Office Supdt, CO/RO 
officials concerned 

of the officials 
 9. GL file of CO 

10.00 
11. Spare 

. 	tecbl481601 

0 
	

nt 

let 
-n 

91D 
(p PH) 

APNG ( STAFF) 
0/0 THE CPJIG :GUWAi1tTI-1. 



I,) 

- 

,.- Y6 
--- 

1fl:LJf,  
OFFICi 	OF THE Ci IiF POT'JTjp GEiIIIUL: iSS.ii 	CillUL,j JU -L I LTI -1 

N. 	Staff/2-3/88/L7II dated at Guwahatj the 04.12.1995 

The Chief L-'ostnjster General, 'arr Circle, Guw;ha-ti is 
pleased to approve the following official for prcrotjon to the post, 'oracle and scale as not3 below on regular bacis, with 
immediate effect. 

Name of bfficial 
with present post held 

Sri S R Saikia 
Office Supdt, HSG-II 
0/0 CPMG, Guwahati-1 

Posted on promotion 
to the post & grade 

• Office Supdt,I-ISG-I 
0/0 CPIIG, Guwahati 

3cale of Pay 

Rs. 2000 - 3200/- 

The post of the Office Supdt, 0/0 the CP, Guwhati 
will he ugradeci from the date of assumption of the Charjc by 
8r1 S R Saikia in HSG-I autoinatic.liy. 

Usual charge repor.t be sent to all concerned. 

Copy to:- 	 - 

l. APMG(Estt), CO/Ro Guwahati 
AD A/cs, CO/rO Guwahatj 
AAO 3gt, CO/RO 
DA(P), Calcutta through A&P Sec, 
All Group officers, co/no. 
Sr 	to CPMG/PMG/DPS 
Office Supdt, CO/no, Guwah.:jti 
'11 section Supervisors, CO/Ro 9. 

 Or.-
J.fic1els concerned. 
 of the offical 

11. Cicle 3Lfile. 

A 

(' C 	nc) 
.J'NG (sT:Fr) 

0/0 CPI'iG:GU/;R.TI-1 

(I C S.\RMA) 
• G(3TAFF) 
0/0 CPMG :GUJAIIATI-1 

jI 
- - 

A-- .  - 
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TRIBUNAL 

AHATI BENCH :: GUWAHATI :: 

Name 	- Sbri Santi Ram Saikia 	.. Applicant 

VS 

Union of India and others ., Respondent 

AND 

In the matter of rejoinder to the written 

statement submitted by the respondent. 

Rejoinder 

The humble applicant begto submit the 

rejoinder as follows. 

. V 	 Brief background a 

• 	 Part-I a 	'fliese are all promotional posts and there. 

was no direct recruitment to these posts. These LSG 

posts were not norm based post except the Section 

V 	Supervisor (Head Clerk). Thepost of Section Supervisor 

was a norm based post with higherN responsibility but 

carry the same scale of pay with LSG (UDC) officials. 

V 	

V 

V 	 •V 	

V Part-Il a 	The duties of UDCs now redesignated as 

V 

	

	 Postal Assistants including non-norm based LSGS )  are 

confined in putting up of letters in the files and 

Contd.12.,. 



2...' 	' 

me tbzough the Section Supervisor 

rned'.. officers.. The level jumpiflg is 

inior otfciat3 oiy. The duties and 

by of, Postal As s1state including non 

-- ,- 	'----- 	---, 



4 

. . .3.,. 

serving at Guwahati one of his 'junior was promoted. 

at office of the Postmaster General, Shillong. As 

the office of the Addi. PNG, Guwahati was also under 

the establishment of office of the PMG, Shillong, the 

denial of promotion to the applicant was irregular 

and accordingly he submitted a representation to the 

authority. His position was restored and irregular 

appointment was cancelled vide ANNEXURE-A .- A-ui of 

the respondent. The worik preference has been used by 

the respondent in ANNXURE-B which may be noted in 

this connection. Regarding promotion, this is a 

matter of opinion and not a rule and this is a subject 

matter of judicial scrutiny. 	 I  

EtL111 - There is no direct recruitment to 

these posts and filled up from the 1  S.S. Cadre on 

seniority-own-fitness basis. 

Item No 0 1 	No comments. 

Item No.2 - The position has been made clear in the 

background of this rejoinder. That the applicant was 

working in LsG(UDC) was clear from the Annexure-C of 

the respondent. The applicant Was promoted from a non-

norm LSG post to norm based LISG post which carried 

higher responsibility. 

Contd,. 11,... 



Item No.3 - 	Fixation of pay is admissible 

under P.R. 22 now renumbered aeFR-22(1)(a)(1) in' 

caèe of promotion, In the' appointment letter the 

	

• 	. 	 word promotion was mentioned and there was no 

mention in the memO, that the applióant will not 

get any extra remuneration or pay fixation will not. 

be  allowed. The post of SS was not a just LSG post, 

	

• 	 it was feeder cadre for higher promotion. A non-based 

LSG cannot be promoted to the .D. Supdt./Supdt. if 

he was not in SS Cadre, The following higher posts 

are filled up from the SS Cadre. 

1, Deputy Office Superintendent : Scale of pay 

Rs.1600 - 26601=, 

2. Office Superintendent 	: Rs.2000 - 3200/= 

• Asstts Director (a) 	 : Rs.2000 - 3600/= 

• 	 Item No. 11 - 	Pay fixation is allowed in every 

• 

	

	 promotion as per provision of rules' applicable to 

Central Government employees. Moreover, the post of 

• 

	

	 Section, Supervisor is a supervisory post and not & 

clerical one. All norms based posts are in the 

• 	 Gradation List of officials in Circle Offices etc *  

and the relevant particulars is enclosed and marked 

as ANNEXURE..C o  it will be seen that the post of LSG 

(tmc) are not,  mentioned only Section Supervisor 

sanction strength was indicated. The TJDC's are now 

redesignated as Postal Assistants. 

Contd..5,, 	•' 

a 

4''•:- 	 ''_l1• 



• 	 4/ 	 - 

- 	.,.5.... 	- 

- The post was tillodup on seniority-

cum-fitneas basis and the applicant was working as 

S.S. WEF 1.6.1988. 

Item No.6 - These CàjIiT> judicial scrutiny. 

Item No.7 - The post of 5.8. is in higher -Cadre 

and constitute a promotion. 

Item No.8 - In each promotion pay fixation is 

admissible. 

Item No.9 - In case of promotion in the same Scale 

also pay fixation is admissible as per the decision of 

C.A.T. The post of 5.8, is not a just L,SG, it is a 

feeder cadre for further promotion. 

Item No.10 - The applicant is entitled to get the 

benefit of fixation of pay as decided by the judicial 

• 	 courts. 	 - 

Contd. ..6... 



... •. a 

Item No • 11 	The honourable Court will decide 

the merit of the case and the humble applicant prays 

that his case will be decided in the principle of 

.f air play,.ju3tioe and equal opportunitf. 

I 	 I 

YDRIFICATION 

I. Shri Santi Rain Saikia, eon of Late 

Adirain Saikia aged 54 years working as Office 

Superindent, office of the Chief Postmaster General, 

Assam Circle, Guwahati, do hereby verify that the 

contents in above paragraphs are true to my knowledge 

and belief and that I sign this verification on_ 

c0A S- _September, 1996. 

cL 	 . 
Declarant - ( S .R SAIKIA ), 

Office Superintendent, 
office of the Chief P.M.G. 
Assam Circe, Guwahatj-7810010 



r 	, 	 0 
17. 	 4ies to 	ions ad Parljamgnt Quogtj5 and sugesti)flsor amend~et of Iutds shoui issue l2ôrmatly u'n1cr the 1s'i1natur/ Head f tile- 	 Wffjce or Dire tot, 

	

7.. 	
': 	

.. 18, 	 Assistarits 
 

Evcry dealing officja' a a Cectjon should maintain 
'a running record of papers received and dealt with by him 1i the form shown in APpendix 1(1) 

Annuai serial numbers should be gien for made 	 the entries in the Assistant's diary. The cas 	going back to him for reexamjnatjn o f or flutting up a draft should also be'$$1 inc1uod in this diary without assignixig any serial number. On the last working day' 
Df every week, the dealing assjstants 

sh5u1d preare an a.st. act in the f1- prescribed in 
 1iry. This 

d 	
abstract should be checked by t 	

the Assj5
he Head Clerk and ini tial1 	by him.: 

190 	 ninder 
 

The Head Clerk will 7eriddically hoci the reminder 
diary to be maintained by each dealing assjstt to see that im 
p'ortarztcases are not loft unnoticed. The following instructions 
should be fol1owed regarding the issue of reminders tol subordjna 
U 

its,: 	
. 	 ' " 	 ' -I . 	 •' 	 ' 

• 

 

The  14'.4- 

0 ,  

1 ( xcept3.onaLy 
urgent cases,, after ohtainjn,:the or4r .of the Sec-tional Officer; 	 0 

The a53ve procedure will not, however, ao
-)ly to 

urgent andimmedjate cases where reminders could be 
issued at intervals depending upon the nature of 

the case. 

ed T. K.4'1f rM8100, 

S" ' 

40O 

shou 
3:weeks 	 ld b issued after

, 
 . period of ; 	 ' 

.. 	 :.rhe 
secpnd reminder to be issued after Ajurther pen 'bf3 
weóks shjuld be demiofficial .remjnde 'from th e  Sec tional Officer; 

If no repy 15 recei 
theba 	

ved even ftr the d.o, reminder, 
se shDuId be put u to theincernedpjreét,r 

fr his instructions, 
0•• 	 - (iv) 	

Te1egrhio reminder should e far as possible be 
voidehd should be rei 	. 	 - -" 	 - - 

(.r) 

0 

Contd.. 12,., 
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(C) 	 Duties of joad. Clerk 	 kbJ- f 

H 	 Some of the imoortant duties to be performed by the 
rk are indicated below - 

'.'., \ 	
y 	•.- 

(i) 	Dis osal of,  important receipts and those which present 
any secial fdatLlres, either 'oersonally or by givdnig 
specifiL inscrtotons to the dealing clerk as tothe 
manner of their dispo 1. 

Coritd..39... 

• 	 ....39.... 

'Maintenance f a note in his personal note book, 
or Desk Calender f. imoo'tant receipts requiring 
prompt action or on which action is required to 

• . be com)l'etod by a particular date. A special watch 
on the progress of important cases thus noted will 
he kept. . 

Mainteñan'é if tnomo of distribution of work in his 
• 	 sec tim duly aproved by the section officer. 

Scrutiny of the Assistant's diary in order to see 
• 	that all receipts given to thni are being ontarod 

in them promotly. He sh)ulcl also see from the dates 
• of submission in column.5 of the Assistant's Diary, 

whether any old receipt still romrUns un-submitted, 
the diaries shcbuld be initialled and dated in token 
of the check having seen been carriod out. He should 

• 	 make daily entries in the. File Movement Register. 

Chocking of the abstract of Weekly Arrears of papers 
in the Assistant's diaries at the .end of each week 

. ......o verify the correctness. 

Examination of the taSle of at least one clerk every 
• day in' order to s'o whether any receipt or file is 
lying unsubmited for a long time. 

Upto-date maintenance of the Sectional Note Book ml 
which entries of important decisions and rulings arl 
made in alphabetical .ordr.  

• 	(viii) Prearation of weekly arrear reports on the first ' 

	

• ' . 	 working day of the following week -and submission on 
. the same day to the Section Officer. 

lot
• 	.. 	 . 	. 

(ix). 	Scrutiny, of the monthly statement of cases pending 
disposal' for over three months to '>énsure that the 
latest pos±tion of each case has been stated and su 

	

• 	., . 	. mission of the statement nromptly to the Sectional 
Officer by the 5th of every month. 

• 	. 

Contd.. 140... 
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PART ICULS OF STAFF AND SCAL OF. PAY IN CIRCLZ_OFFICE: 

of. posts 	(1) Office Superintendent . 	 = 	1 

1 1 	. 	 ( 2) Section Supevisor 	. 	 = 	6 

Deveiopiient Officer (PLI) 	.= 	•2 	Group'C' Staff Total = 81 

T/S Postal Assistant 	= 64 . 	 . 

T/S Postal Assistant 	
= 	72 

Leave Resejed 	 . 

(5) Jarnadar 	 . 	 = 	2 

S.G. Duftry 	 . 	= 	1 

Duftry 	 . 	 = 	3 	= Group'D' Staff Total = 29. 

Group'D' (Pe5n) T/C 	- 	= 	18  

Group'D' (N/T/C) 	 = 	5 

3) .ScalE o Pay;- (1) HSG-I 

HSG-II 

LSG 

DO(PLI) 

T/SPA 

'- (-5) Jamada r 

S.G. Duftrv 

Duftry 

Group'D'  

= Rs. 2000-60-2300-EB-75--3200 

	

=s. 1600-50-2300-EB-60--2660 	 . .. - 

= Rs. 1400-4C-1800--EB-50-2300. -. 
= Rs. 1400-40-1800-E3--50'-2300 

= Rs. 975-25-1-150-EB--50-1660 

= Rs. 800-15-1010--E3-20-1150 

= Rs. 800-15-1010-.-EB-20-1150 

= 2s. 775-12- 871-EB-14-1025  

	

s. 750-12- 870-E3-14- 940. 	 . .- . 

'S 
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